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CENTRAL ADWIWISTRATItfE TRIBUNAL. JABALPUR BENCH. 3ABALPUR

Original Applicatien Na» $4 /2004

Oabalpur, thia tha 21 at day af Oaauary, 2Q04»

Han'ble Mr, W.P.Singh, Vica Chairman
Han*bla nr. G.Shanthappa, Judicial flenber

Shri R.L. Sbukla S/a Shr* O.P. Shukla
Afed about 42 yra, (AXEN) Railway
R/o Railway Calony»
Gwaliar, n.p. . APPLICANT

(Gy Advocate - Shri Jamoa Anthony)

VERSUS

1. The Union of India,
Through it*a Sacretary, Gavt. of
India^ niniatry af Railway,
Railway Board, New Delhi.

2. Tha Shiaf Paraonal Officer
North Central Railway,
Allahabad, U,P« RESPONDENTS

(By Advocate - Shri M.N. Banerjea)

ORDER (ORAL)

By PI.P. Singh. Vice Chairman -

By filing thia OA tha applicant has sought a

direction to the respondents not to transfer him on

Central Railway and maintain his seniority in North-

Central Railway.

2. The brief facts af tha case are that on creation

of naw zanaa in the Railways, the respondents vide their

letter dated 22,0.Q2(Annaxura-A-2) have called for

option from Qroup-B officexfe for their abaorptian in tha

new Railway zones by 23.9.02. The applicant vide letter

dated 20.9.02(Annexure-A-3) had givan his gption to

Ueat Central Railway, Jabalpur. Later on, tha applicant
has changed his option vide his letter dates 21.3.03

(Annexure-A-4) addressed to Chief Personnel Officer
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Csntral Railway Muntiai and has subnittad his aptisM

for absorption in NorthCsntral Railway.

Accarding to the applicant, the rospondents vida

their latter dated 24.9.03(Annsxure-A*7) have transferred

certain officars(who had opted for North Control Railway),

to North Central Railway for pernanant absorption* In the

aforesaid order dated 24.9*03 it has also been nentionad

that the other Group's* officors of Civil Enginaaring

Oapartiiient, if any, who have not opted for North Central

Railway and are working within the Jurisdictran of North

Control Railway should be transfarrad back to their

parent Railways iofflsdiatsly. According to the applicant

his case is covered under this note. Although naoes of

the parsons to be transferred to Central Railway are not

nentioned, since he is covered under the note belaw the

order dated 24,9,03 he will also da required to be

transferred to Central Railway, Muinbai.

4. Heard the learned counsel for the applicant and

perused the record.

5. According to the applicant his option for main

taining his seniority imybbm in the North Central Railway

is still .pending, and he has also submitted a

representation en 7.l0.03(Annaxura.A-io) for getting
his name included in Group-B seniority list of North

Central Railway circulated by Railway Board on 24.9*03,
which is still psnding for congidoration with the

respondents*

6. As the respondents have not taken any decision on
the raprasentation of the applicant, in the circumstances
we consider it appropriate to dispose of this OA by
directing the respondents to decide the aforesaid
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rapresantation of the applicant if not yet dacidad

by pasaini • spaaking, datailad and raasanad erdar within

a pariod of 2 aontha from tha date af receipt of a capy

of thia arder* Ua do ao accardingly*

7. The OA ia diapoaed of with tha abava diractiona.

8* Aiicapy af thia order alang with a capy of the OA be

supplied to Shri M.N, Banarjee learned Standing Counaal

for the Railuaya, who ia present in the court, to
timely

facilitate/compliance of the aforesaid order.

^•Shanthappa)
idicial nambar

Vice Chairman
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